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MR. SPEAKER: I am sorry I can-
not give any ruling on it. Under 377 
you were asked to invite the atten-
tion of the Minister. And the Minis-
ter has made his OWn case. Beyond 
that, I have nothing else to do. 

SHRI MADHU LIMA YE: Are you 
satisfied with that. 

MR. SPEAKER: It is the decision 
of the House. There is no question 
of my being satisfied with this or not 
satisfied with this at alL 

MR. SPEAKER: There is no ques. 
tion of my giving a ruling on it. 
Please do not take away discussion 
under Rule 377 beyond its limit. 
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MR. SPEAKER: We now adjourn 
for lunch to re-assemble at fifteen 
minutes past two. 

13.14 brs. 

The Lok Sabha adjourned for 
Lunch til! fifteen minutes past Four-
teen of the Clock. 

The Lok Sabha reassembled after 
Lunch at ninteen minutes past Four-
teen of the Clock. 

[MR. DEPUTY SPEAKER in the Chair] 

Re. RETRENCHMENT IN FOOD COR-
PORATION OF INDIA (V.P. RE-
GION) 

MR. DEPUTY_SPEAKER: 8hri 
Chattopadhyaya. . :..;.'i 

SHRI S. M. BANERJEE: (Kan-
pur): May I make one submission I 
had given notice of it earlier this 
morning. The services of more than 
800 employees of the Food Corpora-
tion of India (UP Region) have been 
terminated and more than 288 people 
have been superannuated, that is, com-
pulsorily retired. When the Food 
Corporation has decided to tackle 
the tood situation in the country, 
how is it that in the UP region, 
about a thousand men are going to 
be retrenched? Prof. Sher Singh 19 
here, and I would request you, Sir, 
to ask him to make a statement. This 
is a serious affair because they are 
going on strike shortly. 

Re. CANCELLATION OF 250 PAS-
SENGER TRAINS DUE TO SCAR-

CITY OF COAL 
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J,U·hft! .. 
TEXTILES COMMITTEE (AMEND-

MENT) BI!,.L 

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA): 
I beg to move:' 

"Tlmt the Bill to amend flIe Tex-
tiles Committee Act, 1963, be taken 
into consideration". 

The-· Textiles· Commiftee __ con-
stituted, on 22nd August, 1964 as a 
suceessot to the Cotton Textiles Fund. 
Committee under s. 3 ot the Textiles 
Committee Act, 1963. The functions 
ot, thlt! . Committee are to . establish 
standard specifications for texiles and 
affix suitable marks on such standar-
dised varieties ot textiles, and under-
take inspection of textiles and textile 
machinery including pre-shipment 
inspection of goods meant for export. 
Towards this end, the Textiles Com-
mittee sets up test houses and under-
takes scientific, technological and 
economic investigations into various 
facets of the textile industry. The 
Committee has done useful work in 
the field of market research and has 
taken steps for the establishment of a 
central laboratory at Bombay along 
with test houses at some of its re-
gional centres at Calcutta, Coimba-
tore, Delhi and Madras. 

The ohjects of the proposed amend_ 
ment are the following: (a) The 
actlvitie" of the Committee are pre-
sently financed by levY of a fees at 
rates fined by Government on the 

total production of cotton cloth. 
coLlulosic and non-collulosi ~ filament 
yarn, w()ollen yarn and textile machi-
nery. The Committee also charges 
pre-shipment inspection fees on cot-
ton yarn and natural silk yarn and 
fabrics meant for export. With the 
increasing volume of items to be 
:rt&ndardised and inspected, the operll. 
tlons of the Comm;ttee have grown 
8ubstantiallybut there ha(l been no 
commensurate growth in the availa-
bility of financial resources at the 
Committee's disposal. In the Amend-
ment Bill, it is proposed to levY aceD 
on total production of textiles and 
textile machinery in the country at 
rates not exceeding one per cent ad 
valorem. The rate of ODe per cent ad 
valorem will constitute the ceiling with 
in which the Government may trx the 
operative rate from time to time in ac-
cordance with the needs of the Com-
mittee. Collections efi'ected by the 
Committee would be credltE'd to the 
Cohsolidated Fund of India and 
appropriations made accordin!! to the 
Committee's requirements with Par-
liament's approval under the budget-
ary procedure. 

(tt) The Act is not presently appli-
cable to the State Of .hmmu and 
Kashmir. It is the intention ot the 
pronosf'(l amendme'1t that the appli-
cation of the Act should he extended 
to J.ammu and Kashmir State as well. 

(c) Opportunity ha. be!!n taken itt 
the revisf'd Act to rationalise the de-
f1'1ition of 'textiles'. As previously 
df'f1nf'ri in the Act. 'tpxtiles' do not 
in('lud" !!arments and other made-ups 
and man-made fibres. The word 
'textilps' has. therefore. been redefin-
ed in the Amendment Bill now before 
the Hon.e to make it more com-
prehensive. 

There are other minor 
sequential changes which 
been effected in the Act. 

I move. 

and con-
have also 

• Moved with the recommendation of the President. 


